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x EXTRAORDINARY ਸਲਆ: 
Published by Authority 

ANDIGARH, TUESDAY, SEPT. 25, । 

LEGISLATIVE DEPARTMENT 

NOTIFICATION 

et The 25th September, 1956 

No. 45-Leg/S6.—The following Act of the _&5%5%ਨ”ਨ”%” 
Legislature of the State of Punjab received the : Se 

sent of the Governor of Punjab on 21st September, oe 

1956, and ishereby published for general informa- a 

Punjab Act No. 34 of 956. 
ਘਰ 

“ਜਲ PUNJAB MUNICIPAL (TAX VALIDATING) A 
3 ACT, 1956 E| 

AN | 

£ ACT 

to validate the imposition of certain taxes by Munici- 

h . pal Committees in Punjab. 

Beit enacted by the Legislature of the State | 

of Punjab in the Seventh Year of the R
epublic of F] 

India a; follows :— 
- ੨592 

1. This Act may be called the Punjab Muni- Shorttitle, _ 5 

cipal (Tax Validating) Act, 1956. 

Price : Re 0-2-0 125.) 
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1 96: . ithstanding anything containeq in ES ੯509, 2 ne / ਜਾਊ 1911, and any jy ed by (4464 or order of Civil Court, the taxes imp ਯੋ the Municipal Committees specified in each the second column of thy Schedule shall be to have been legally imposed with effect fror date so specified in the third column of the Se and shall remain in force until repealed or by a competent authorit : 

SCHEDULE 
Name of the Municipal Number ana dase of Committee notification Date of 

enforcement 4. Shahabad, 1745015 10633-C-54/65395, Karnal 10th December, 1954 dated 2910 Novem. 
x 

ber, 1954, 
2. Rohtak. 

00-C-5/24089, 00 June, 1954, _ datos 30th April 
SHAMSHER BAHADUR, Secretary to isla OVernment, Punjab, 

Legislatiy, Department. 4 


